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At least 30 clear days before the date fixed for hearing, Petitionq to issue an

individual notice of hearing of Petition by Registered Post A.D. upon all its

Unsecured Creditors

At least 10 clear days before the date fixed for hearing, Petitioner to publish

the notice of hearing of Petition in two local newspapers viz., "Free Press

Joumal" in English language and tanslation thereof in "Navashakti" in

Marathi Language, both circulated in Mumbai, as per Rule 16 of the

Companies (Compromises, Arrangements & Amalgamations) Rules, 2016.

Upon the Scheme becoming effective and upon demerger and vesting of the

Demerged Undertaking into the Resulting Company in terms of the Scheme,

the Resulting Company shall, without any application or deed, issue and allot

equity shares, credited as fully paid up, in the proportion of 338 equity shares

of the face value of Rs l0/- each of the Resulting Company for every 100

equity shares of the face value of Rs l0/- held in th€ Petitioner Company, to

the members of Petitioner Company whose names appear in the register of

members of Petitioner Company or to such of their respective heirs, executors,

administmtors or other legal representatives or other successors in title as may

be recognized by the Board of Directors ofPetitioner Company.

Pubtication of the notice of hearing of the Petition in the Maharashtra

Government Gaz ette is dispensed with.

Petitioner to file in this Registry an Affidavit of Service before 7 days from the

date of final hearing of the petition.

V. Nallasenapathy, Member (T) B.S.V Prakash Kumar, Member (J)
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